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country due to financial stringency, non-payment due to 
bankruptcy of overseas buyers, and com m ercia l 
disputes, etc. MMTC have taken legal steps wherever 
feasible to realise the export proceeds.

[Translation]

Closure of Textile Mills

*327. SHRI RATILAL KALIDAS VARMA :
SHRI CHANDRESH PATEL :

Will the M in ister of TEXTILES be pleased to 
state :

(a) the number of workers working in the textile 
mills of Gujarat;

(b) whether a large number of workers of textile 
mills in Gujarat have been rendered jobless due to 
closure;

(c) if so, the details thereof and the reasons for 
closure;

(d) the steps being taken by the Government to 
revive those mills; and

(e) the assistance provided by the Government for 
modernisation and renovation of sick/closed textile mills 
of Gujarat?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) The number of workers working in textile mills of 
Gujarat is 1.78 lakhs approx.

(b) and (c). As on 31.3.96, no Cotton/Man-made 
Fibre Textile Mill was closed under I.D. Act in Gujarat. 
23 mills were closed under liquidation and 32 mills 
were closed mainly due to financial difficulties. Number 
of workers affected was 93741.

(d) and (e). Government has set up Board for 
Industrial and Financial Reconstruction (BIFR) to enquire 
into the working of sick industrial companies and to 
prepare and sanction, as appropriate, schemes for their 
revival.

Government had disbursed an amount of Rs. 180.00 
crs. as on 31.12.93 as modernisation assistance in 
respect of 47 cases in G ujarat under Textile 
Modernisation Fund Scheme.

[English]

NTC M ills in M.P.

*328. SHRI THAWAR CHAND GEHLOT : Will the 
Minister of TEXTILES be pleased to state :

(a) the total number of mills operated by National 
Textile Corporation;

(b) the details of the scheme, if any for their 
rationalisation and smooth operation;

(c) the main points being considered by the 
Government under rationalisation policy; and

(d) the steps taken by the Union Government to 
provides sufficient funds fof their smooth operation and 
implementation of rationalisation scheme particularly in 
the units of Madhya Pradesh?

THE MINISTER OF TEXTILES (SHRI R.L JALAPPA):
(a) There are 120 nationalised mills under the National 
Textile Corporation Ltd. (Holding Company) and its nine 
subsidiary corporations.

(b) to (d). On account of obsolete machinery due to 
lack of modernisation and acute shortage of working 
capital, the NTC has been incurring losses leading to 
its net worth erosion. As a result, 8 out of 9 subsidiary 
corporations of NTC have been referred to and declared 
sick by the BIFR. Government has approved a revised 
Turn Around Plan in 1995 for NTC mills involving 
modernisation of 79 mills at a cost of Rs. 2005.72 crores, 
restructuring of 36 unviable mills into 18 viable units, 
rationalisation of surplus workforce etc. This plan is 
generally in line with the modernisation plan prepared 
by the Textile Research Associations. The funds for 
modernisation will be raised from sale of surplus lands 
and assets of NTC mills. The revised Turn Around Plan 
covers the seven mills under NTC (MP) Ltd. Out of the 
7 mills under NTC (MP), 2 unviable mills will be merged 
into one viable unit and the remaining six units are 
proposed to be modernised at an outlay of Rs. 203.69 
crores. The modernisation plan has been placed before 
the BIFR for their approval before implementation. 
Meanwhile to avoid any hardship to the workers, 
Government has been meeting the shortfall faced by 
NTC mills in payment of wages and salaries.

[Translation]

Fire in Coal Mines %

*329. SHRI KACHARU BHAU RAUT : Will the 
Minister of COAL be pleased to state :

(a) whether fire in the various coal mines of the 
country particularly in Dhanbad has endangered the 
lives of lakhs of people;

(b) if so, the details of lose of life and properly due 
to fire in coal mines; and

(c) the steps taken/proposed to be taken by the 
Government to control and extinguish fire to save the 
coal reserves and lives and properly of lakhs of people?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH) : (a) No, Sir. However, 
shallow coal mine fires particularly in Jharia Coalfield 
in Dhanbad District are likely to affect persons living 
around these fires necessitating their shifting from the 
fire areas.

(b) While no loss of life has been reported, damage 
to some property has occurred due to these shallow 
coal mine fires. The loss of coal in these fires is 
unavoidable on account of the coal being the main
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carbonaceous fuel. An estimate of coal reserves lost 
due to these unapproachable fires is very difficult. 
However, in respect of Jharia Coalfield fires which have 
the majority of such fires, a study made a few years ago 
could very roughly estimate that coal reserves to the 
extent of about 37 million tonnes have been damaged 
in these fires.

(c) The main problems arising of these shallow 
fires exist in Jharia Coalfield of Dhanbad District in 
Bihar where twenty two fire projects to deal with such 
fires at an estimated cost of Rupees 114.57 crores are 
under various stages of implementation. With the 
oh'^ctive of finding a long-term solution to the problem 
of Jharia Coalfield fires, a diagnostic study under the 
Jharia Mine Fire Control Technical Assistance Project, 
assisted by World Bank, has been completed in June. 
1996. Action on preparation of final report has been 
initiated by the consultant engaged for the purpose.

[English]

Credit Card Faciiity

*330. SHRI B.L. SHARMA PREM : Will the Minister 
of FINANCE be pleased to state :

(a) the details of the nationalised banks that have 
provided credit care facilities to their customers;

(b) whether these banks have gone under losses 
on account of defaults on the part of the credit card 
holders;

(c) if so, the accumulated amount of defaults on this 
account as on date, bank-wise; and

(d) the remedial measures being taken in this 
regard?

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) . (a) 
The following nationalised banks have issued credit 
cards on their own or in collaboration with other
banks :

1. Bank of Baroda
2. Indian Overseas Bank
3. Andhra Pradesh
4. Allahabad Bank
5. Canara Bank
6. Corporation Bank
7. Vijaya Bank
8. Punjab & Sind Bank
9. Central Bank of India

10. Bank of India
11. Bank of Maharashtra
12. United Bank of India
13. Union Bank of India

14. Syndicate Bank
15. Oriental Bank of Commerce
16. Dena Bank

(b) and (c). As per the information available with
Reserve Bank of India the following nationalised banks 
have reported write off of losses on account of defaults 
on credit cards during the last 3 years ;

(Rs. in lakhs)

S.No Name of the Bank 1993 -94 1994-95 1995-96

1. Syndicate Bank 0.41 Nil Nil
2. Union Bank of India Nil Nil 0.01
3. Bank of India Nil 3.12 Nil
4. Vijaya Bank Nil 0.02 12.94
5. Oriental Bank of 

Com merce
Nil Nil 0.36

6. Bank of Baroda Nil 0.23 4.45
7. Andhra Pradesh 1.06 3.82 9.71
8. Canara Bank 1.75 10.69 16.86

(d) The banks have taken a series of steps such as 
hotlistmg the credit cards of the defaulters, denying 
renewal of cards, following up by personal visits, issue 
of legal notices and filing suits against defaulters, etc. 
for recovery of the overdues. Banks are issuing credit 
cards only on selective basis, after satisfying themselves 
about the credentials of the potential cardholder.

Currency Printing Press, Mysore

*331. SHRI S.D.N.R. WADIYAR : Will the Minister 
of FINANCE be pleased to state :

(a) whether the Currency Printing Press at Mysore 
has started functioning;

(b) if so. when;

(c) the total amount spent for the establishment of 
the above Press:

(d) the number of employees working in the above 
Press;

(e) whether the Government propose to give 
perference in employment to those persons who have 
given their lands and the local people; and

(f) if so, the details thereof?

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) ; (a) 
Yes. Sir.

(b) Since June 1. 1996.

(c) Rs. 228 crores (approx.) at the end of May, 
1996.

(d) 234 at the end of June, 1996.


